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Acts of the Gujarat Legislatore and Qrdinances promulgated and
Regulations made by the Govemor,

The following Act of the Gujarat Legislature having been assented o by the
Governor on the 18th September, 1978 is hereby published for general information..

J. P. VASAVADA,
Deputy Secretary to the Government of Gujarat,,
Legal Department.

GUJARAT ACT NO. 29 OF 1978.

( First published after having received the assent of the Governor in the
“Gujarat Government Gazetie” on the 21st September 1978.).

An Act to provide for extension of term of, or term of office of members of
certain local authorities in the State of Gujarat, and for extension of term
of supersession of certain municipalities in the State; and to provide for
administration of local authorities in the State on the expiry of their
term or of term of office of their members and for that purpose.
to amend the laws relating to local authorities in the State.

It is hereby enacted in the Twenty-ninth Year of the Republic of India as
follows: —

1. This Act may be called the Gujarat Local Authorities (Extension of Terr Short title,
and Laws Amendment) Act, 1978.
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2. (I) Notwithstanding anything contained in scction 17 of the GujaratCuj.
Panchayats Act, 1961 (hercinafter referred to as “thc Panchayats Act”) the term 19320.
of a gram panchayat or of a nagar panchayat, which by reason of that sectionGu.
would have expired after the date of commencement of the Gujarat Local Aulho-N;,r}
rities (Extension of Term and Laws Amendment) Ordinance, 1978 (hereinaflerlggg
referred t¢ as “the Ordinance”) but before the 30th June, 1979 shall not so )

expire, but shall, subject to other provisions of that Act, extend uplo the 30ih
June, 1979,

(Y Notwithstanding anything contained in section 8 of the Gujarat Munici- Guj. 34
palities Act, 1963 (hereinafter referred to as “the Municipalities Act™) the term‘igﬁi_
of office of the councillors of a municipality which by reason of that section
would have expired after the. date of the commencement of the Ordinance but
before the 30th June, 1979 shall not so expire but shall, subject to the other
provisions of that Act, extend upto the 30th June, 1979,

() Notwithstanding anything contained in section 33 of the Municipalities
Acl, the president and vice-president of a municipality, the term of office of
councillors of which is extended under sub-section (2), holding offices immediately
before the date of commencement of the Ordinance shall, subject to other provi-

sions of that Acl, continue t¢ hold their respective office until the 30th  June,
1979,

3. Notwithstanding anything contained in section 263 of the Municipalities
Act—

(@) the period of supersession of the Botad Municipality which expires on
the 7th December, 1978, and

() the period of supersession of the Jamnagar Municipality which expires
on the 26th September, 1978,

shall, with all consequences specified in sub-section (2) of that section, contizue
upto the 30th June, 1979 and on the expiration of the period of supersession
of the municipalities as so continued, the municipalities shall be re-cstablished
by election or appointment of counciliors under the provisions of that Act or
the rules made thereunder applicable thereto.

4. Notwithstanding anything contained in the Municipalities Act or the rules
or by-laws made theréunder, the current administrative duties of the office of the
president and of the vice-president of a municipality, the term of office of the
councillors of which has expired before the date of commencement of the
Ordinance, shall, be carried on by such officer of the State Government as it.
fitay, by notification in the Officlal Gagzette, appoint, until such municipality is
established after general election to it is held on the basis of lists of voters for
its wards prepared and published in accordance with the provisions of sections
9A to 9E of that Act
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5. In the Pagchayats Act, in section 44A, in sub-section (f), fcr the words Amendment
“On the election of a new Sarpanch or Upa-$ h Chai of section
: pa or Upa-Sarpanch or a new ATMan  or 44A of Guj.
Vice-Chairman™ the words, brackets and figures “On the appointment of an YIof1962.
officer under sub-section (2) of sectivn 45 or, as the case may be, on the clection
of a new Sarpanch or Upa-Sarpanch or new Chairman or Vice-Chairman”

shall be substituted.

6. Ia the Panchayats Act, in section 435, for sub-section (2), the following sub- A;Jlend‘mcnt
section shall be substituted, namely:— i ?f:tifé’%.
, VI of 1982,
*“(2) On the expiry of the term of the panchayat, the current duties of the °

office of the Sarpanch or the Chairman of the panchayat shall be carried on
by such officer of the State Government as it may by order, specify in that
behalf, until such time as a new Sarpanch or Chairman is elected and takes
charge of his office.”.

7. In the Panchayats Act, in scction 55A, in sub-section (I}, for the wordsAmendmeont}
“On the election of a new President or Vice-President”, the words, brackets andgﬁf f,tfwéluj,
figures “On the appointment of an officer under sub-section (2) of section 57,YT of 1682
or, as the case may be, on the election of a new President or Vice-Presidenl”

shall be substituted,

8. In the Panchayats Act, in section 57, for sub-section (2), the following sub- (ﬁ.msg;l&gf“t

section shall be substituted, namely: — 57 of Guj.
VI of 1962,
“(2) On the expiry of the term of the pancnayat, the current duties of the
office of the President of the panchayat shall be carried on by such officer of
the State Gevernment, as it may, by order specify in that behalf, uniil such
time ag a new President is elected and takes charge of his office.”.

9. In ihe Panchayats Act, in section G7A, it sub-section (1), for the wordls DAF;I;E&:M
“On the election of a new President or Vice-President”, the words, brackets and 674 of Quj.
figures “On the appointment of an officer under sub-section (2) of section 69, VI of 1962.
or, as the case may be, on the election of a new President or Vice-President” shall

be substituted,

10. In the Panchayats Act, in section 69, for sub-section (2), the following Afmemti_mant.
Ol seolion

sub-section shall be substituted, namely;— 89 of Guj.
f 1962,
“(2) On the expiry of the term of the panchayat, the current duties of the VEof 1o

office of the President of the panchayat shall be carried on by such officer of
the State Govermment, as it may by order specify in that behalf, until such
time as a new President is elected and takes charge of his office.”.

11. In the Municipalities Act, in section 33, for sub-section (4}, the following Amendment

sub-section shall be substituted, namely:— g; ff"té‘;‘;

“(4) On the expiry of the term of the office of the councillors of the muni. 34 of 1964,

cipality, the current administrative duties of the office of the president and of
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the vice-president of the Municipality shall be carried on by such officer of the-
State Government, as it may by order specify in that behalf, until such time
as a new president and vice-president shall have been clected and shall have
taken over the charge of their duties.”.

12. In the Municipalitics Act, in section 34, in sub-section (I), for the words.
“COn the clection of a new president or vice-president” the words, brackets and
figures “On the appointment of an officer under sub-section (4) of section 33,
or as the case may be, on the election of a new piesident or vice-president”
shiall be substituted.

13. The Gujarat Local Authorities (Extension of Term and Laws Amend-
ment) Ordinance, 1978 is hereby repealed and the provisions of sections 7 and 1?;;?'7
25 of the Bombay General Clauses Act, 1904 shall apply to such repeal, as if, 1057&;
thai Ordinance were an enactment,

Bom, k.
of
1904..
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